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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINdIPAL BENCH, NEW DELHI

Origi al Application No. 413F021

In the Matter of:

Bikramjit Singh Shergill ....... Applicant

........ Respondent( s)

Versus

ADDITIONAL R ISPONSE ON BEHALF OF NIlS ECOSTAN

INFRA PVT. LTD. rIMPLEADED AS RESPONDENT NO.5)

I, Satyendra Mishrals/o S/o Shri Prakash iiShra Rio Flat No. 11106,

11th Floor, Alpine lower, Mahagun MYW001 d Gaur 1ity-2, Sector-16,

Noida Extension, G1utam Budh Nagar, U.P.-210306, ~resently at New

Delhi, do hereby sOl,mnlY aftirm and state as under: I

l. That I am the Ictirector of Mis Ecostan Infra Pvt. Ltd., a company

incorporated under the Companies Act, 2013 having its registered

office at offide No. 906A, 9th Floor, Plot No] A-40, 1-Thum,

Sector-62, Noi~a, Gautam Buddha Nagar, Uttar pradesh-201309.

2.
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3. That the scope of work under the Allotment Letter read with the

Agreement antl RFP documents includes but not limited to:

i. To clear te existing Dump by using telhnOlogy of Bio

Remediation.

ii. Assessmenj of Waste quantification through contour/total

station survey.

111. The Concessionaire would be resplnsible to remove RDF and

plastic wasr after segregation.

IV. The Concessionaire would be responsible to sell/Dispose of the

RDF, Plasfic waste, Compost (if amy) recovened from Existing

Dump after segregation.

4. That the byproducts being Refuse Derived Fuel (RDF), inert and

compost gendrated from the Bio-remediation of legacy waste at

the site has already been disposed of by the Respondent No.5 as

part of its obli~ations under the allotteh work. I
5. That the Resp~ndent No.5 has developed neces ,ary infrastructure

including placing shredder at site at its own cost and only after

shredding theiRDF, the same was sent to the concerned industry.
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6. That it is respectfully submitted that awarded work has been

complete~ ~y jthe Respondent No.5 +d it has already requested
the Municipa Corporation, Bhatinda to Issue the completion

certificate. Thkt no obligation is pen~ing for c1mPIianceby the

Respondent ~o. 5 I in relation to ~e awar'fd work. The

photographs !hOwing the presedt Jtate of site are annexed

~~ herewith as A neure- 1.
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T, the above-nameq deponent, declare thf content I of the present
affidavit are true an~ correct to the best of my knowledge based upon the
records of the case ar nothing material has fueenconcealed therefrom.

Verified at New Del i on this dol <8" 1lC1l~5. ...........~
DE~NT

ATT: jTED
-I

NOTARY PI BLIC
(INDI~) I
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ANNEXURE- 1
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